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~ W- 1Ii~ rorr ;;rr~ I 

StreatrtIa 01 J ........ ,.".. .. do. Suprem. 
Court 

2805. SHRI TRIDIR CHt\UDHl'RI : Will 
the Minister of LAW AND JUSTICF. be 
pleased to .tat~ : 

(a) whether Government ha"e under thdr 
comid~ration any proposal to increase the total 
number of JudR~S serving in the Supreme 
Court in order to facilitate quicker cli.pooal of 
accumulated cas.,. and on other ground. ; and 

(h) if so, the proposed total strength of 
Judges for the Supreme Court ? 

THE MI!I.:ISTER OF LAW AND .)1.'S-
TICE (SHRI H. R. GOKHALE): (a) and 
(h). It has ""~n decirled to increase the stren-
gth of the Supreme Court to 14 Judge. (in-
duding tho Chiof Justice) which i. the maxi-
mum ","rmi .. ible numh~r undrr Article 124 
(I) or the Constitution. 

eompl.dOD or Faruka Barra,. Project 

2806. SHRI TRIDIB CHAUDHCRI : 
SHRI B. K. DASCHOWDHURY : 

Will the Minister of IRRIGATION AND 
POWER be plea!ICd to ,tate: 

(a) the l.t<'5t time-,rhedule for the comple-
tion of the Farakka Rarrage Prr~~ct afler tak-
ing into acc~unt the tldar and continuing 
difficultir. in the <omtruction of the Feeder 
Callal for the supply of increased volume of 
watrr flow into the Hooghly river; 

(b) whether .,·heme~ for training lower 
Hooghly estuary hdow Culcutla Bnd improving 

the navigability of Hooghly up to th~ Port of 
Calcutta from its Sea-mouth is being synchro-
nised with the construction of Faral<ka Barrage 
Project : and 

(c) whether any organisation is looking 
after both thete works and if they are being 
looked after separately, wbat are the arrange-
ments for coordinating them ? 

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER 
(SHRI II. N. KUREEL): (a) The Project is 
expected to be completed loy 1973. 

(h) Yes. The Bhagirathi-Hooghly River 
Training works are being synchronised with the 
com,>letion of the Farakka. Barrage Project 
and the discharge of head-water from Farakka 
into th~ Bhagirathi-Hooghly Riv~r System. 

(c) The Bhagirathi-Hooghly River Train-
ing Works are being executed and looked after 
by the Calcutta Port Commissioners. The 
Port Commissioners are maintaining c Jose 
contact with the Faraklr.a Barrage Project au-
thorities in order to ensure synchronisation of 
thC' works with the eompl.tion of the Farakka 
Barrage Prejeel. 

Broa. Ga.,. LID. lrom llahlwaai to 
Raaapur .. Uttar Pra .... 

2807. SHRI ZUJ.FIQUAR ALI KHAN: 
SHRI JITENDRA PRASAD: 

Wi11 the Minister of RAIL\VAYS be plea.-
ed to stall' : 

(a) whether Ihere is a proposal for cons-
truction of a broad ~auge Railway line from 
Haldwani to Rampur in Uttar Pradesh; 

(10) if so, when the construction work is 
going to start ; 

(,.) when was lhlS proposal drawn up ; and 

(d) how long will it take for the construe-
tion to be completed ? 

THE MINISTER OF RAILWAYS (SHRI 
flANUMANTHAIYA): (a) No. 

(b) Does not arise. 




